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IN THE CENTRAL ADMIN ESTRATI\JE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

C.P. 73/g4 
in 
O.A. 150/94. 

M.\J. Varkey 

Vs 

1. Sri R.N. Ohavan 
Secretary, Minist 
Affairs, Union of 
North Block, New 

01. of Decision 	24.11.94. 

Petitioner/ 
Applicant No.2. 

of Home 
ndia, 
lhi. 

Sri P.S.Mishra, 
Secretary for 1iinistry of 
Health and Family sielPare, 
New Delhi. 	I 

Sri .V.1i.Tripathi 
Director General 0 Police, 
Central Reserve Police Force, 
New Delhi. 

Sri D.R.Karthikeya4i, 
AddL.Director Gene4al of Police, 
Southern Sector, Cntral Reserve. 
Police Force, RoadNo.12 
Banjara Hills, Hydthrabad. 

S. Sri P.S.Kadiyan, 
Addl.Deputy Inspector General of 
Police, Group centife, 
Central Reserve Police Force, 
Neemuch, Madhya Prdesh. 

6. Sri KRR Kurup, 
Commndt. 65 Sn, Can ral Reserve POlice 
Force, Padmarao Nagar, 
Secunderabad - 25. 	 •. Respondents/ 

Respondents. 

Counsel for the Petitioner/ 
Applicant No.2 	Mr. J.U. Prasacj 

Counsel for the Respondents/ 
Respondents 	Mr. N.V..Ramana, Addl.CGSL. 

CORAl: 

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.) 

THE HPN'BLE SHRI A.B. GORTHI 	MEMBER (A0MN.) 

.2 



Copy to: 

1. Sri R.N.Dhavan, Secretary, Ministry of Home Affairs, 
- Union of India, NortbB1prk 	'Jew.DaLbj 	 Cu rClflhSy 
Welfare, New Delhi. 	 - 

3.;Sri S.V.M.Tripathi, tirector General of Police, 
/ Central Reserve Police Force, We Delhi., 

,4.Sri_Dityac,dyspector peheral of Police., 	*4 

çentra]. Reserve Police Forde,ftnad Np.1,2.,';j- 	1. 4 
aaJa;aH1lls,Hyerabad.t 	P 

S. Sii , P.S.Kadi9an - AdHI.Deputy InspectorQGeneral of Police, 
Group Centre, Central Reserve Police Force, Neemach, 

Lommot.O 	n, Central Reserve Police Force, 
PadmaraoNagar, SecunderabadT 25. 
One copy to Mr.J.tj.Prasad, dvocate,CRT,Hyderabad. 
One copi to Mr.N.\J.Rama•na, f\ddl.LGSC,  CAT,Hyderabad. 
Cbs copy to Library, CAT,Hyderabad. 

lOJJne spars copy. 
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C.P.73/94 	 I 
'In 

t3.A,No.150/94 

ORDER 

C 

	

( As per Honble Sri A.V. Haridasan, Member(J) 	) 

The learned counsel for the respondents 

- 	---------------- 	 Qfntinn 
that the government appro9al hasbeen accorded for 

payment of Patient Cdre A] owance to the petitioners 

in this case. He also states that the consequent 

payment would be made within a period of two weeks. 

asian of the counsel for the respondents is recorded 

	

C.P. 	 -)is dism issediJfl 

lhe notice issued to the respondents is discharged. 

No costs. 	 p.. 

S • Go hi ) 
Member 

C A.V. Haridasan) 
Member (j) 

Dt. 24-11-1994 
Open Cour% dictation 

DEPUTY REGISTRAR(J) 
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contd.. 


